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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTT A BENCH

Calgutta this the 26th day of Septemker, 2002,

Wan'ele Mr. S. Bisuaa, Member SA)
Hon'®le Mr., 5. Reju, Nambur (3

MA=535/2002 in

UA-1060/97
Arun Chewdhury | Vss . Eastern Rly.
Fer the appligant S$he DelNe Basge

Fer the respendents She P.K, Apora

In the largur interest of justice and having rmgard

to the rcns@ng given in the MA, ©UA is restored te its eriginal

positien. Lat the 0A be listmm fer final disposal an 3. 10.02,

In the . event the mmunsal is not pra&mnt this ahall he diasposed

of in tsrms of Rule 15 mF the C.ﬁ.T.'(PrmeaWUraj Ru les, 1987,

'Nﬂli@ apcordingly alloyed,
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